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HONBLE SHRT J.P. SHARMA, MEMBER (J).
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For the Agolicants . SHRI S.C.. LUTHRA.
For the Respondents <.. SHRI R.K. SEHGAL,
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i _ - JUDGEMENT (ORAL)

Smt. Chandrawati is a Scheduled Caste candidate

e » and was offered  an  appointment to the post. of  Safaiwsll

after being selected by i:.m» Board, heid on 3.6.91 and was

issued an  offer of appodntment. dt. 18.6.91 {(Annexure
A=1). The applicent, on 14.5.91, by lstter (Annexure A-7)
has besn asked to furnish a certificate to the affect that

she belongs to 8O community. However, she could  not

-

fumisb&d‘ 8 proper certificate and in view of this she

cosld not  be appointed  in spite of  appointment- ietter

dated 19.6.91.

In this application under Section 19 of the 1

Administrative Tribunals Aot. 1985 the applicant

has
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assailed for non-appointment and for the di rtact:m to the

respondents  that she be allowed to Jjoin as .?}bfaiwali from

the date of which she produced the SC certificate.

The pespondents contested the atmlim - and
stated that the applicant was not allowed to 'jc??'m the
duties as she did not submit a proper SC certificate under
the Bxtent Rules. che wes directed to produce ’ a 1
oarmfj.cat@ o that effect by the Dy. commissioner of
se/eT. When she obtained this certificate, she crossed
the age of 30 years and has beoome OVerage by four months
even after giving ber the benefit of five years BETVICE 8%
a 50 candidate.

We  have heard the fle'a"om'mxi connsel  for  the
applicant  and Shri R.UK.  Sehoal . Head Clerk, departmental
representative for the respondents. It is evident Ffrom
the record that at’ the time when the applicant was issued
offer of énmintmamtf dated 19.6.91, she mqf;&qm all the
eligibility ousl ific:alti'an aven  regarding. th@ acs . In
fact, the certificate that she belongs t;c) 82 had not been
obtained from the Dy. Commissioner of SC/8T, as  was
required under the rules. The said certificste has since
sy Qbfain@d and a copy thereof has been aﬁn@xsx? as
Anexure  A-4, which is dt. 20.11.91. The main ijﬁx‘:'ti(}n

of the respondents is that she has become overage. Evern
if this contention 18 accepted 't.i%sh four months period has
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lapsed becavse of non-issue of proper c:art.lf te by the
prascribed  authority. It 15 not the chse  of the
respondents  that  she does not belong to § commnity.
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whon 1t is  a fact fully established then af 182“‘ or

months, as  in the nm&z&nﬁ case, should maif:. afbaf
principals of natural stice. The iming of the
applicant  on  the basis of offer of apmitmt‘ properly

issued by the respondects on 19.6.91.

However, the request of the apflicant that she
should be given appointment w.e.f. Nowmber, 1991 cannot

(575 m“x:pmed s

The application, therefore, isipartly allowed with
t_hs:—; direction to the respondents that bhe applicant may be
x:;j.veh appointment.  within a period of wo sonths from  the

date of receipt of a copy of this ‘jgﬁqmmm and the

applicant shall be entitled to claim /‘sajary and wages and b
a1l other benefits from the date she ijm:‘tr duty.

i
}
/

I
Under the ciroamstances, the parties to bear their

Owity cxouts.,

S.R. AD] i : g.p. swamn ) 1-8,93

MEMEBER  (A) ; MEMBER (J)




